
NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH  
COURT III 

 

29. I.A. 287/2021  I.A. 113/2021 M.A. 143/2019  
      M.A. 355/2019  M.A. 361/2019  M.A. 379/2019  

      M.A. 383/2019  M.A. 389/2019   

IN  
C.P.(IB)-1795(MB)/2018 

 
 

CORAM: SHRI H.V. SUBBA RAO, MEMBER (J) 
  SHRI CHANDRA BHAN SINGH, MEMBER (T) 

 
ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL 

COMPANY LAW TRIBUNAL ON 31.03.2022 

 
NAME OF THE PARTIES:      Maiia Commodity Management Pvt.Ltd. 

 

SECTION 10 OF INSOLVENCY AND BANKRUPTCY CODE, 2016 
___________________________________________________________________________ 

 

ORDER 

Ms. Anamika Singh i/b. IndusLaw, counsel appearing for the HDFC Bank, 

Piyush Deshpandey, counsel appearing for the Liquidator are present 

through virtual hearing.  

The Bench when enquired the counsel appearing for the Liquidator, he 

mentioned that he does not have any instruction from the liquidator. The 

Bench further notice that the Liquidator Ms. Jovita Reema Mathias is also 

not present before this Bench.  

Keeping in view that the Liquidator has not completed the liquidation 

process even after 3 years and she decides not to appear before this Bench 

in spite of mentioning in the cause list that the liquidator should be present 

before this Bench. The Bench, therefore would request IBBI to look into the 

conduct of the liquidator and take appropriate action against her. Registry is 

directed to communicate this order to the Chairman of IBBI.  

List this matter on 10.05.2022. 

 

  Sd/-        Sd/- 

CHANDRA BHAN SINGH             H.V. SUBBA RAO  

Member (Technical)              Member (Judicial) 

52078/2023/COMPLAINT - IBBI
1


